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5. General discussion on Budget (General) for 2014-15

MR. DEPUTY CHAIRMAN: Thank you very much. Now, we take up matters to be
raised with the permission of the Chair, Zero Hour. Shri Prabhat Jha ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: No, no. Listen, I have started the Zero Hour. After the

Zero Hour is over, [ will allow you time. Shri Prabhat Jha.

MATTERS RAISED WITH PERMISSION

Rape of a minor girl in Bokaro in Jharkhand on the

direction of a social panchayat
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MR. DEPUTY CHAIRMAN: See, the entire House is one on this.

...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): This is
not only a question of the entire House being associated itself with it. I think the entire
police of that place and the entire village should be held responsible for this. This is not
a question of ‘a’ government or ‘b’ government. ...(Inferruptions)... How has it been
allowed? Only last year we had passed a legislation. What has happened to that
legislation if we do not take action on such issues? ... (Inferruptions)... We are all one on

this issue. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: In any case, ...(Inferruptions)... This is such a
heinous crime on a minor girl. If whatever stated here is true, it is very serious. I think
the Government should inquire and come back to the House on what is the position.
...(Interruptions)... It should be inquired into. Also if such a crime has happened,
serious action should be taken. ...(Inferruptions).. Whatever is possible by the

Government of India, it should be done. ... (Interruptions)...
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Continued Attack on Indian Fishermen particularly

Tamil fishermen by Sri Lankan forces

SHRI D. RAJA (Tamil Nadu): Sir, I draw the attention of the entire House and
I also draw the attention of the Government to the miserable plight of Indian fishermen.
The fishermen from Tamil Nadu, the fishermen from Puducherry have been continuously
attacked, harassed and arrested by the Sri Lankan forces. Many of them are still in the
prisons of Sri Lanka. Every political party in Tamil Nadu has raised this issue. The Chief
Minister has repeatedly written to the Central Government. Despite all these things the
fishermen are in prisons, fishermen are being attacked, their fishing is being affected. It is
a serious matter. I do not know what the Government is going to do because I have been
raising this issue, my colleagues have been raising this issue umpteen times in this House
for years together but nothing is happening in reality. No protection is for our fishermen.
Sir, here I would like to underline the fact that there.are certain bilateral issues with
Sri Lanka. I do not want any mercy from the Government towards fishermen. They are
Indian fishermen. Because they speak Tamil, do not treat them as Tamil fishermen. They
are Indian fishermen. Indian Government has the responsibility to protect the Indian
fishermen. This is number one. Number two, Sir, we will have to strive for a long-term
lasting solution. That lies in the resolution of Kachchatheevu dispute. I am saying it as
a ‘dispute’ even though the Government claims it is a settled matter, a bilateral matter
between Indian and Sri Lanka. The agreements were done in 1974 and 1976. At that point
of time a promise was given that the traditional fishing rights of the Indian fishermen will
be protected. Now they say the right to access to Kachchatheevu is not to be understood
as to cover the fishing rights of fishermen. That is where the question comes whether these
agreements need to be reopened. The 1974 and 1976 Kachchatheevu Agreements should
be reopened and should be renegotiated.

If Sri Lanka thinks that it cannot be reopened and it is a closed chapter, India should
caution the Government of Sri Lanka that if India is forced to such a position we would
claim retrieval of Kachchatheevu Islands. It was an agreement. You go through the debates
that took place in this House as well as in the other House. (7ime-Bell rings) Just find out
what Madam Indira Gandhi said in those days. ...(Inferruptions)...



